REGISTERED

———

CENTRAL /?DI*]INISTH.’%TIUF TRIBUNAL
BANGALORE BENCH
HHFRZ UK N RKgede

Commercial Complex(BDA),
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-"Applicant STi Chidanand Malakapra Bajantri,Hesiding at
Railway Guthouse, Kolhapur Railway Quarters,
‘T" Kolhapur . .
Versus .

1. Union of India, Secretaﬂy to the Ministry of
Railways, Samsad Marg, New Delhi .

2. The General Manager, South Central Railway,
Secunderabad-50037l,An@hra Pradesh,

.+ +Applicant
To

3. The Divisional Manager, South Central Railways,
Hubli, Dharwad District,rarnataka State . .Respondents

Sri $.V. Shastri and S .G.,Hegde, Advocate for
Applicant, F=82, 2nd Mair Road,Gandhinagar,
Bangalore=5€60009

Sublect: SENDING COPIES OF ORDER PASSJD BY THE BENCH IN
APPLICATION NO. 1923/86(1'{).

‘ Please find enclosed herewith the copy of the Drder/l-nte{‘—im_nnde-r

passed by this Tribunal in the above said Application on 2&.11.1986.
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IN THE CENTRQL ADMINISTRATIVE TRIBUNAL
BANGALORE BENCH s BANGALORE

DATED THIQ 28TH NOVEMBER 1986

|
Present |

THE HON'BLE Jusqxcs SHRI K.S. PUTTASWAMY ¢ VICE~CHAIRMAN
THE HOUK'BLE SHRI L.H.A. REGO MEMBER (AM)

|
Application No,1923/86(F)

Shri Chidanand Mzlakapps Bejantri

Residing et Rzilwsy Outhouse,

Kolﬁcpura Railuey Puarters,

Kolbepur, esss Applicent

|
(Shri S.U.‘Shestri, Advocate)

1 Union of Indi=
' Secretary to tLe Ministry of Railusys,
Samsad Marg,
New Delhi, |
?. T-e Generzl Menesger,
South Centrzl Railwey,
Secunderabad—5$03?1,
Andhre Pradeshj
3. The Civisional Manager,
South Centrel Aailways,
Hubli, Dharwad‘District,
Karnataka State .ese Respondents

This applqcation has come up for admission before

this Tribunal today, the Hon'ble Justice Shri K.S. Puttaswamy,
|

Vice=Chzirman, made the following:

CRDER

In this appﬁiéation mzde under Section 19 of the

Administrative Tribﬁnals Act, 1985 (Act), the applicant hes
challenged order Nol.H/P 171/SCT/£u/ez'dated 15.10,1986 of the
Divisional Railuwsy Menzger, Hubli (DRM),

24 ARs on the dgte the DRM mede his order ass also on today

the applicent is uogking at Kol&apur District, State of

Faharashtra. The SFate of Mahzrashtrz falls within the

territorial jurisdi?tion of the Acditionzl Bench of Bombay.

cee/=



3s Rule 6 of the Central Administrative Tribunals {
(Procedure) Rules 1985 (Rules) framed under the Act by

Government, which is materiel, reads thus:

"6, Place of filinc epplicstigns.= The applicstion
shzll be filed by the applicant either with the

Registrar of the additicnal Bench within whose

jurisdiction the applicant is posted for the time

being or with the Registrar of the Principzl Bench,"
Under this Rule, the applicant czn file his applicztion either
before the Bombay Bench of the Tribunmzl or before the Principeal
Bench situated at New Delhi, On the lancusge of this Rule,
this Tribunsl has no territorisl jurisdiction to entertain
this spplication and adjudicate the grievarce of the spplicant,
As to which of the Benches the applicent should epproach is e
matter for him to decide., From this follows th:st this Bench
has no alternstive except to return the pezpers to the zpplicant
for representztion before the proper forum, We, therefore,
direct the Registrar of this Bench to return the pzpers of this

czse zlong with the enclosed Postzl Urder towerds the payment

of fees to “he epplicant for representztion before ths proper

Bench of the CAT,

/ {,
(K.g- puttascwﬁmy)a/g\‘) (L.H.F‘l. REQQ’ 2g. -:-L_SIQC
Vice-Chairmzn Member (Al)
28,11.1986 28.71.1986
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CENTEAL ADMINISTRATIVE TRI JUNAL
JANGALUE_JENCH

(IInd Floor, Co mercial Complex(.‘;DA),Indiranagar,

sangalore-383)

Application N&E@){’gﬂ/eai: )

APFLICANT VB4 REEPONDENTS

(o f veued sl focrppe
. @C;.jcu\_’r ¥

To

A - o

b i s . .
9\};' Sl g, A - [(DLTC\LC}'?} :

LY

»

Jos

D S Q0 G, oy r

¢ Advecde.

i r&l\_n [ L@C‘LL{ 5‘\\—\_;” [\(\ L_‘)_L}/
k{‘u Qpew JZQUECM_SGLj

b2 Qud tcduflaed, A v b
" ) XL
Q_ <15‘LC = {) U

C;j {x \JQQ-D\-—\ b'\.‘}Cf‘SC‘\ LA

‘ f%(m,u;;&um Sl Deeq |

Take notice tha%t application above mentioned filed
i hiseTni : X Adaini T3 a A
in thlsib?tprg’?%@r}%a%'g/2%9?__]-.ge..%i?»%ﬁ_lftrjtlve ribunals Act,
1985, on e a0 LASTFITEE o0 g 1
posted for ﬂﬁﬁ@"sﬁb&ﬁ?’On _‘:_/,k_)__p‘cfz. You are, therefore,

directed to appear in berson or through a duly authorised legal

Practioner on the aforesaid date,

Jy order of the| Registrar,

| - Aase—mT
MY g SEQCTFON OFFICER)
Dated:g\“*}/j /g) &/ }'ﬁgr:n) §
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y CENTRAL ADMINISTRATIVE TRIBUNAL
BANGALCRE BENCH
P R S
Commercial Complex(BDA),
Indiranagar
Bangalore~560 038

No 122§£9§1§! 27=05=1987
i"ﬁop 513 87 "

To

The Registrar,

Central Administrative Tribunal,
Principal Bench,Farddkot House,
Copernicus Marg,

New Delhi=110001

Sub 3 APPLICATION FILED IN THE PRINCIPAL BENCH
AT_DEIN

TITLE OF THE CASE : CHIDANAND MALAKAPPA BAJANTRI
vs
UNION OF INDIA

Sir,
Please refer to your letter dated 21-05-1987,

It is hereby acknowledged the above cited letter
alongwith the documents,

Yours faithfully,

(_ ,/ﬂ// inskj, 5
yu“ eglic ficer,

ICIAL = 1)’




